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CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR
L BENCH, JABALPUR

riginal Application No. 228 of 2006

Jar)alpur, this the 27® day of April, 2006

Hon’ble Dr. G.C. Srivastava, Vice Chairman
Hon'ble Mrs. Meera Chhibber, Judicial Member

Narmada PrasadMalviya,

S/o. Shri Sukhdeo Prasad Malviya,
Aged about 65 years,

R/o. Ward No. 5/01d Itarsi,
District Hoshengabad (MP) ... Applicant

{By Advocate — $hri Devesh Khatri)
Versus

1. Union of India, |
Through the Chairman,
Railway Board, Ministry of Railway,
Rail Bhawan, New Delhi.

- 2. The General Manager,

West Central Raitway,

Jabalpur, |

3. The Dmszo\mal Railway Manager,
West C entrz?l Railway,

Bhopal(MB). ... Respondents

ORD E R(Oral)

By Mrs. Meera Chhibber, Judicial Member -

By this OA i‘he applicant has sought the following relief:

“(1) That, this Hon'ble Tribunal may kindly be pleased to
direct to the|respondents to give the pairity as Pritam Singh’s

~ case for releasing full gratuity from the age of superannuation
to the applicant. In the interest of justice.

(1)  That, this Hon’ble Tribunal may kindly be pleased to call
the entire 1ecord it relates to Pritam Singh’s case and

applicant’s ¢ase from the respondent No. 1 for proper
adjudication of the matter, in the interest of justice.
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| (m) Tha;t any other relief may deems fit and proper amy also
be award‘fd in favour of the applicant, in the interest of justice.”

2. The apphcant has based his entire case on the judgment of

4 Pntam Singh annexed as Annexure A-1 to the OA. It is submitted by

the applicant that he has already given a representation to the

authorities (pagib 15 and Ammexure A-6 at page 19) but till date no |

reply has been °1ven there%&& he was left with no other option but
to approach th:ls"l‘nbunal

3. We have% heard learned counsel for the applicant and had
suggested to 'hnn that if he wants proper adjudication of the matter by “’
the authomties ,\he should give a self contained representation 1'
alongwith all tﬁ%le judgments which he has relied upon in his |
representation dated 2.11.2004, so that the authorities may apply their
mind to his requéest and pass appropriate orders thereon. The learned
counsel for the ai)pﬁcant has submutted that he 1s relying only on the
judgment of Pritétm Singh, which he has already annexed to this OA.
Therefore, let d?:ections be given to the respondents to atleast
consider this Iepr%lsseniation and decide it by passing a speaking order.

|
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4. In the OA" as well as in the representation e apphicant has
relied upon several judgments including that of Pritam Smgh, but
except the judgment of Pﬂtam Singh decided on 2.5.94 @ other

judgments have m been annexed by him.

5. We ame stiﬂ giving liberty to the applicant to file a self
contamed represeniatzon alongwith all the judgments which he wishes
to relykwﬁun two weeks from the date of receipt of copy of this order

to the authorities, l?y giving the details of his own service particulars
and explaining ho‘kw he is entitled to get the benefit of the sad
judgments. |

6.  In case applicant gives such a representation to the respondent

No. 3, the responﬂpnt No. 3 shall consider his representation and

l



|
|
j
|

period of four months under intimation to the applicant.

!
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!
decide the sarj; by passing a speaking and detailed order within a |

I
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7. With the|above direction, thesOA stands disposed of.
“THC. | | (egm—

(Mrs. Meera Chhibber) (Dr. G.C. Srivastava)
Judicial Member ' Vice Chairman
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